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Sursingh, Shri

Tiwary, Shri D. N,
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Yadab, Shri N. P.

Yadav, Shri Chandra Jeet

MR. CHAIRMAN:
the division is:

The result* of

Ayes: 19; Noes: 113.

The motion was negatived.

MR. CHAIRMAN: [ shall now put
the amendment standing in the name
of Shri Yashwant Singh Kushwah to
the vote of the House,

Amendment No. 4 was put and nega-
tived.

1 shall now put the amendment
standing in the name of Shri M. V.
Krishnappa to the vote of the House.

Amendment No. 5 was put and nega-
tived.

1 shall now put the motion of Shri
Kanwar Lal Gupta to the vote of the
House.

=t e T wifE fedy oY
ATAT T T ALY ATAT AT &, T AT
WA AL FWE |
[Shri Kanwar Lal Gupta then left
the House.]
MR, CHAIRMAN: The question
is:

“That this House takes serious
note of the agitation for separate
State of Telengana and urges
upon the Government to take
necessary steps.”

The motion was negatived.

SHRI RANGA: Mr. Chairman, Sir,
may I draw your attention to the une
fortunate statement made by the
members that in the Andhra jails
there are 2000 children and they are
in danger of being killed or they are
being killed? 1 would like to have
an assurance from the hon. Home
Minister whether first of all, there is
any truth behind it, and that such a
thing is not likely to happen at all.

SHRI Y. B. CHAVAN: I did say
that she is making a statement which
has no basis, It is not that anybody
is being murdered or killed.

MR. CHAIRMAN: We shall now
take up Private Members' business.

1535 hrs.

HIGH COURT JUDGES (CONDI-
TIONS OF SERVICE) AMEND-
MENT BILL**

(Amendment of section. 13 and the
First Schedule.)

SHRI M. N, REDDY (Nizamabad):
I beg to move for leave to introduce
a Bil] further to amend the High
Court Judges (Conditions of Service)
Act, 1954.

MR. CHAIRMAN: The question is:

“That leave be granted to in- =
troduce a Bill further to amend
the High Court Judges (Condi-
tions of Service) Act, 1954

The motion was adopted.

*The following Members

also recorded their votes:—

AYES: Sarvashri Ranjeet Singh, Piloo Mody, Sharda Nand, and S. S.

Kothari.

NOES: Sarvashri Shashi Bhushan and Naval Kishore Sharma.

**Pyblished in Gazette of India Ex traordinary, Part II, section 2, dated

22-8-1969.
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SHRI M. N, REDDY: I introduce
the Bill,
CONSTITUTION  (AMENDMENT)
BILL*

(Amendment of Eighth Schedule)

it wgrow feg Wl () &
TEAT FHEAT §

“fF wrm ¥ dfmam # A
qUE F I fagas
® 4 F F qH -
a7 & o ("

) MR. CHAIRMAN: The question
15

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India”.

The motion was adopted.

it wgrew Fag wedt & i
FT I FCT E

FOREIGN DONATIONS AND AID
REGULATION BILL*

=it 5\ wm @it (gaEE) ¢
# ST F@TE

“f& faasit @ T agEen
g7 frgawr Tqr  IEF
faframs & fau g9ag
Fo1 qr7 a1 9w
FIA T A WAR(T &Y
I

) MR. CHAIRMAN: The question
15! -

“That leave be granted to in-
troduce a Bill to provide for the
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control and regulation of foreign
donations and aid”.

The motion was adopted.

it 5w s e - f fadaw w
qor T § |

CONSTITUTION ~ (AMENDMENT)
BILL®

(Amendment of First Schedule)
& Wt e (Tt afa)
f geara v E -
“f& wrm & Hfaury ¥ o
HAET & are fagge
FT I FA FT FH ATART
& s "

MR, CHAIRMAN:
is:

The question

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India”,

The motion was adopted.

o T weARE : § favaw #Y
o Fam g

= fraws w1 (FUET) AU OE
ageaT 71 99 21 frgw ag & 5 e-
g fdes we v o & At
o forw oF 7€ 77 Arfea faar smo
5 foedr =89 &1 21-22 ardE 9
o= fadas dor #7 F fog safa =t
91§ sfaam & @i qamaw 59
arar fadow Gw AT ATEAT AT
# fpfaaez weg sgarar =gar 41|
g frims Fay g ag fafag &0 o
Tg AZ ATAT 21 FAH 9§ AIAN

*Published in Gazette of India Ex traordinary, Part II, section 2, dated
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